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2AIfidavit 1o be Furnished by the candidate alongwith Numination Paper

5 Before the Retvining Officer
ll‘:ﬁﬁ‘} For clectiom t0.,...vpeevsessias {NAME of the House:
From. .56, "‘-V'"W.’ﬁj. ceeressConstituency( Name of tae Comsiitiset s

! i'j?’-”J.||:'L‘sl"m""e'rh 'f'.“;"l.: n"dauh?l_r."\'.i‘: of. "-I-"‘J'E.\J[Q“(H Myl 'ﬁ-ns. TH} 11 :

Seod.. 57 veacs.residhon LT DK @ .. (meotion ol posal adres s it o e

g i Bowvure DIV - el bay h.-.-n-' =
E-lection, do hereby solemnly affirm and stale’on oath as under:-

i arike out whichever is not applicable)

L : \° E\Mam @ candidle set up hyes-s——e e

Independent candidaie.

<o e niume of the political party )/ am contesting 2.

(1) Details of PAN and status of filing of Income tax return @

Bl No, | Names Permanen The financial year for | Total income =R
Account Mumber | which the last shown [n Income
(PAN) Income-tax return bas | Toax Return { in

' NRETh = been filed B e

E Self RZ)Pseokal - 2s09-20)+ | fs- .zqfarrfiLl

L S AN —AiL  emalil

1 Dependent | At L LN AL

4 | Dependent2 ML e 1

5 Dependent 3 _ ... T FiL AL

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

['SI. [ Offence Description — |
| No. b o - A=
{a) | The details of cases where the court has taken

cognizance, Sections of the Act and description pil

of the offence for which cognizance taken : |
i (b) | Name of the coun, Case Mo, and Date of order pit L B !
| taking cognizance ; |
|T-::1 Details of Appeal (1) 7 Application(s) for revision = = —1
|. {if any) filed against the above order(s) © [ T _]

4. Cases in which 1 have heen convicted by a eourt of law{other those u!'trl‘nﬂ 1w in Forni 26):

[a) | The details of cases, Sections of the
Act and description of the offence for |

I s ————— R S i 3 o . LT

! |
1

|
i i I
i which convicted : | ” L l
' (h) | Name of the Courtfs). Case No. and | SRR !
| il |
| Lnﬂlh'{ﬂ of order(s) . FiiL !




2 Punishme Limpase. :
| 3 L

wt m m— =

30 Thut 1 give hiscetn below Ui details of o w assels (o akibe and iomovable cicg ol mysel.
i sponse and all dependents:

A Details of movahl ;

g 5 MOVEIRE AANCEY

I. Assets in joint name indicating the extent of joint ownership will also have ta be given

2 In case of deposipInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme.
Name of Bank/ Tnsticotion and Branch are w be given

¥ Walue of Bonds/Share/Debentures as per the cuerrent market value in Stock Exchange in respeon st e
Lompanies and as per books in case of non- listed companies should be piven

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

5. Details including mmoun is 1o be given separately in respect of each investment)

i : | Descriptioh * + Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| Mo, | - - ] |
5 PR oE I ] |
BT o
il Cush Iﬂ-hﬂ-l'd Pj]'.l i-ﬂhu= hg-ﬁ-. R M1 i !‘-rlL 1
(i1} | Dietails of Deposits in Bank | - 13 ' |
| uecounts (FDRs, Term
. andall other types of Depasits 5 |
ineluding saving accounts), 1 .
Deposits with Financial /.- M Pl L L R
rstitutions, Non Banking™'“ af I
Financial Companiesand - . ¢. g !:" CY i
Cooperative societies and the, | 8 ", '
! amount in each such deposit 4
fifi) | Detals of investment in . o
Debentures/shares and units in _ W
companies/Mutual Funds and T, r pL AL ISATE
others and the amount. | |
{iv) | Details of investment in NSST 4 ‘a |
| Postal Savings, Insurance Policlds = TR L MLAE !
| and investment in any Finafblal 4 P C Cye 2001 P P MV poige |
| Instrument in Post office or T 9y 364 Befina | |
| Insyrance Company and the 27 5+4 Alg- L9 ¢ tan ) |
| smount B Do 50,0600 |
ivi | Personal loans/advance given o ' 1
f amy person or entity includin |
i IirmCﬂmpan}*,Tnnlet:.m-Ldg Ml pHL LIS Pt gL
| ather receivables from debtors | | |
i and the amount, { = ! (T, [T RLL |
(vi) | Moter Vehiches/Aircrafis/ P Stavbkip l
| | Yachts/Ships (details of Make, DRpoll-2cke e I L 3l
| Registration No, ete, Yearof _ ™Mt del - MEJE I AR | - .
b .Prchm'md amount) Ry o, geonb .
iviiy| Jewelry, bullion and valuable 1 H !
! | thing (give details of weight and #Q-ET':'!-‘ L] pan i ML | pIC |
| value) B P1- Hoooo | S i
2



*

1 -"-Ilj other assets such . s value of [ JI-_H_ i SRR i Sl T i
{ :, £ Zlaims/interest - - Iﬂ'ﬂﬂﬂi _f'”_‘:%___f!'{‘—_ ____PI_'L:__ I
| {ia, r;mu  Total value Igﬁ P?- 3, 'J. 5,:3 L; M s ||'“L - |
. sl of Imenovabie asets:
iMetgr 1. Propenies in joint ownership indicating the cxtent of joint ownership vl also have 1o be indicat
2 . Each land or building or apariment should be mentioned separaiely in this format. )
T"ﬁ:mripﬁnn | Seir [ Spouse | Dependent-1 | Dependent-1 ITDeq;e-n-af-& |
No
@ | Agricultaral Land MEF: afudve, Kb i \‘
5 tilyuyvh o . X = o L . .
e . L | i
_Survey number(s) niL m,l.a.uu....th_f___. S S =
Aves [ Tatal measurenient in
acres) Showe H;. f‘nghq kL M il | Ml
“Whether inherited property
( Yes or NO) ves: pi ML e ML
Diate of purchase in case of self ju-ek- 6L e
5 b - muu;“.u\bm L [ - pl i
acquired property 10 D iy poul ML
Cost of Land {in case of
purchase)at the time of RE- 132,000  puL AL AL ML
purchase
Any Investment on the land by i [EV
way of develapment, rM L Pl par, M-
construction etc.
Approximate Current market - e
4 Ri- 35 000pe = pt AR e (e
{ii) | Non-Agricultural Land Mok b wy |
Location(s) ul 1. |
= 5 sy b opavialget Fluu ML JIIR e Ay
Area (Total measufément in )= :
3q. ) Shues 5 Dl P Pl [ Mg
Whether inherited property I
(Yes or NO) Ned ML AL MiL ML
Date of hase in case of self
o paidiness ik P i AL A
Cost of Land (in case of I
purchase) at the time of = AL AT ST RS ARE
purchase B
Any Investment on the land by
way of development, ke P fat LS s
construction etc.
'ﬁ,ﬁl"ﬂllmﬂtcwlm“m}mt #]" g_ﬂﬁﬁlﬂ"-— LN A L PH'[ i
value d .
(iii) | Commercial Buildings
(imcluding apartments) Al Al . i
i ~l.ocation(s) . r A i i
| [ Survey number(s) k: . 4
! | Built up Area (Totai e il 1 :
|| meassementins. 1) L it L I
3




{iv)

| {Yes ar NO)

¥ wiher Inherited p-rnpf_n'..
L (e or NO)

FylA

P01 0 S

| D ew uf purchase in case of sl

I i _I_ rcﬂ E"Fl'i[fl‘i'-

| A

m rr:hsﬁr} al the lime M'
I prrchase

Al

Mmoo

TR

Ay Investment on the
| property by way of
i_gnulupmm construction ete.

R

ji
b7 LI S

| Aopproximate Current market
| valug

A

| Residential Buildings
apartments,
-Location(s)

- Survey number(s)

[lnclud.mlg

hlilll-

et wiy g
S [y e

- L

hon

LS

RS

[ LT

LT

L | & Dagoilf*

ML

L

M

P

Built up Area (Total
‘measurement insq. ft.)

190e Suay [ [

il

pil

SN

p L

| Whether inherited property

N2

il

a L

[SI

vt

Date of purchase in case of seIf
| aequired property

ML

pirl

sl

ML

s |

Cuost of property (in case of
purchase) at the time of
 purchase

PN

plIL

ML

mil

ML _L

Any Investment an the land by

way of development,
construction elc.

o 1L O

anl

anl

L

mal

Approximate Current market
value

F,.

00 ga

L

‘h]iL_

it

g

! {v)

Others (such as interest in
property)

ML

i

PRSI

AR e

ALl |

o

Tatal of Current Market
Value of (i) to (v) abave

YK

L] o oovod

¥

F LS

ML

il

rig .|

i6i) 1give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

S Wﬁmﬁnﬁgn Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mk, .
' {l]- | Loan m‘duﬂ i Blnlu'Finnncul flade ]._i‘.n--«m'~~
titu a%m Laiw = My e S Pk
|' Mame of Bank or Fl - pj'\"l ko LFIJth_'gbLLl-I- MH-’
AROUE Rshnding Rs o 8.0 E:::Eln
Mature of loan o
= | Loan or dues to any
individuals/ Entity other than !
mentioned in (i) above. i n {
Nami(sy Fhte L L L pil -
Amount numtandmg
) Nutur:_nflnhn ey st = - P
4



Ay oiher liability e = T e e

ML L poL ! NIL AL 1I
Crand totul of liabilities E'_ foovvoauw ApL AL L e .__L”__f_- |
(i) | Govergment Dues: . : |
[ues to departments dealing : |
with government l i AL F ALl S, ML M !
aeconimodation = : S S ]
ﬂmmd:pwtmmts dealing 3 | |
with supply of water M Al an ML M
|| Dues to departments dealing | T et
with supply of electriciry . . anl pit e : Nt
Dues to departments du:;iing I
with supply of 1 AL
| oy il PIPL Enl i r L.
Dues to departments dealing
with government tran
(mcluding uu'r:raﬂna:gm S A i gy MLL_
_helicopters)
Income Tax Dues Pl pnl Y oo .
Wealth Tax Dues e poi L prt L a8
Service Tax Dues P P C AL prl Pty
Municipal /Property Tax Dues p L e AL otk MLy
Sales Tax Dues A p.'|1-L Al .MJ'L it
Any other dues F AL ADL ML piIg
Grand total of all Govt. dues H"L-' pl Al Pl ki,

(7} Details of professi upation;
aSefE .......... uhrc_ Sevviie (ML)

(8) M edumtlu ulll:llu.tlun is s updgr:
P P R T A S ictolohy - 4
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidae ShiSf/Kyh. T3~y L Chove g:l'hjLL-
bk RN it PR 0l
3. | Number and Name of the constituency and 0 6 r?»c-\r‘uv-uj ['_)3.1 L-.;.\v
state h -
3. | Name of the Political party which set up the = :
candidate (otherwise write ‘Independent’) 'Ru}h#vﬁjq 3 “L‘ﬂ DDJ_ frfes
4_| (a) Number of cascs in which conviction arder i {
passed (other than those referred 1o in Form 26) ) R

; a2 Poard [ e,
I T

f?'rm" J~H£mschm1 Rivihiwma Bazas- mdf—r‘{jw
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|

. 1 (<, Toial number o r-*m‘qm_;-.:a;r.n whure the L
{ court (5] have takoes cognizaie Il i
S I 1 = A ST |
L PAT af Y For whicl lasd e o mie Shom :
T R — ) Ineume V'ax Return [iled |
= l'.l'_:(;md:d?tc -AZB ES..‘;?.E.LH Hl & nﬂq )0 p—r R'}'j‘ g2 |
= ﬁ‘} 5?!1"::; : 3 _u_-_.ni—____, i T S e i
. e} Dependents MW ! Herd L weds [
|6 . _ Details of Assets and Lisbilities in rupees . _'
| Description Self Spouse | Dependent-1] Dependent-1l | Dependunt Il |
| A, Maovenble p’] |
|| Asset (Total value) -23, 5.9,3‘53 = ML R I P e |
B[ - | immovahl i = il Y |
Kiia TR ) F'-’ I, 0bO80 = pk.  pun L nOC
(1) | Purchase Price and P = It
Development Cost of i . P il
Immoveble Property £ e M
A (Total Value) 4
(i) | Approximate Cument Al "
Market Price of h- i S Fnl snL ALy
Asse (Total Value)
7 Lisbilities ]
(i) Government Myl e
dues (Total) i S i i
(i) Loans from Bank, |
Financial Instilutions andy * 5 Gobeg =0 Mo FILL P 4o
others (Total)
8. | Highest edun al qualification:
Matnc Poy - Bhagwat Firghschmnal- Riv i hiwmy Basav
ek puw- MVLﬂlHﬂ“ :
{Give details of School / University education with full form of the certificate/ diploma/ degree
l course] (Mame of the School /College/ University and the year in which the course was completed )

— J

VERIFICATION &

£
. the deponent, above named, do hereby verify and declare that the contents of this affidavit are roe a:nd correct Lo the
best of my  knowledge and belic, no part of it is false and nothing material has been concealed there from. 1 further
declare that : &
(8] there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
thi L miy spouse, or my-dependents do not hive any asset or liability, other than those mentioned in items 5 and &
by,

"

Veriliedmt . e A PG | s S

DEMONENT

%W'fg

I)f‘_



Nate: | Affidavit should be filed lntest by 3.000 VM on the last date of filing nominations.
= Affidavit siamild be sworn before an Lath Commissioner or Magistrate of the First Class or before a iy
Public,
2 Al columns should be filled up and 10 column to be lofl blank. IF there is no information i furnish it respra Lol
any item, either “Nil" or “Not 8 plicable”, as the case may be, should be mentioned
4 The affidavit should be cither 1yped o writmen legibly and neatly

w2 Cp\drz.
& 772
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